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which have yielded encouraging re-
sults, 

(b) Not yet, Sir. 

(c) Does not arise, 

Shrimati Laksbmikanthamma: In 
view of the acute shortage of metal-
lurgical coal, will this process be 
speeded up SO that we will get results 
very soon? 

5hri M. C. Chagla: We are trying to 
speed up the process but it will take 
some time, 
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Shri M. C. Chagla: As a matter of 
fact, we gave much more assistance 
to the Buddhist Conference than we 
gave to the Eucharistic Congress, 
Initially the idea was that it would be 
managed by the Buddhist Society in 
India; but when We ielt tha~ the 
arrangements were not proper, we 
came to the rescue of the Conference 
and sanctioned a sum of R~. 50,000. 

Mr. Speaker: ,shri Rameshwar 
Tantia. 

Shri Ramesnwar Tantia: Quc5tion 
No, 642. 

Mr. Speaker: I -ather t!.cllght that 
he was going to ::Isk H supplementary 
question, Then, next Question. Shri 
Dwivedy. 

Shri Surendranath Dwivedy: Ques-
tion No. 644. 

Shri Barish Chandra Mathur: What 
about Question No. 642? 

Shri Bari Vishnu Kamath: Passed 
over, 

Enquiry into allegations against 
Orissa Chief Minister 

+ r Shri Surendranath Dwivedy: 
*644) Shr~ Jashvant Mehta: 1 Shrt D. C. Sharma: 

Shri S, M, Banerjee: 

Will the Minister of Home Alfairs 
be pleased to refer to his statement in 
the House on the 18th November, 1964 
to the effect that further action on 




